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[SECRETARY)
Enacting Formula

1. That at page 1, line 1, for the word
“Twentieth™ the word **Twenty-first™

be substituted.
Clause 1
2. That at pag: 1, line 4, for the figurc
“1969" the figure “1970" b=
substituted,

I am, thercfore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha
with the request that the concurrence of
the Lok Sabha to the said amendments
be communicated to th's House.”

(@) “1 am directed to inform the Lok
Sabha that the Tea (Amendment)
Bill, 1969, which was possed by the
Lok Sabha at its sitting held on the
2nd Dzacamber, 1969, has been passed
by the Rajya Sabha at itssitting held
on the 7th May, 1970, with the
following amendments:—

Enacting Formula

1. That at page 1, line 1, for the word
“Twentieth” the word “Twenly-firsi™
be substitured.

Clause 1

2. "Phat at page: 1, line 3, for the figure
“1969" the figure * 1970 be substi-
tuted.

T am, therefore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of Proczdure and
Conduct of Business in the Rojya Sabha
with the request that the concurrence of the
Lok Sabha to the said amendments be
communicated to this House,”

BILLS AS RETURNED BY RAJYA
SABHA WITH AMENDMENTS
SECRETARY : Sir, 1 beg to lay on the
Table of the House the following Bills which
have been returned by Rajya Sabha with
amendments :—
(1) The Central Silk Board (Amcndment)
Bill, 1969,
(2) The Tea (Amendment) Bill, 1969,
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Communal Disturbances 352
in Maharashtra (sr)

13.10 hrs.

STATEMENT RE: COMMUNAL DIS-
TURBANCES IN MAHARASHTRA
MR. SPEAKER : Now, the hon.

Home Minister,

SHRI J.H. PATEL (Shimoga) : Ona
point of order..... .

I_\-!R. SPEAKER : There cannot be any
point of order now. There is nothing before
the House now. The Home Minister is
guing 1o make a statement under item 7-A.
) SHRI J. H. PATEL : My point of order
is this,

MR. SPEAKER : [ am not going lo
allow him. There is nothing on which he
can raise a point of order.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): It is with a
deep sense of sorrow that | have to report. .

SHRI J. H. PATEL : My point of order
is this, When the right of a Member or the
privilege of a Member is affected, it must be
brought to the notice of the Speaker and
it must bz brought before the House. . .. ..

MR. SPEAKER : If hc had listcned
to me, he would not have risen. 1 said
I am examining this. I have asked the
Home Minister to make the statement and
after getting it, Tam examining it.

SHRI1 J. H. PATEL : Meanwhile, before
he makes it, 1 would like to bring somethnig
to his notice which would facilitate
his work.

MR. SPEAKER: He
down.

ot arz= fagrdt Arde (TR ¢
HeAw WERW, ¥4 HW ¥ OF AeqT
FT 99 T § | AT Al WgrO ¥
IEE F T A ITRAA AN TR
¥ g § o wera femm g,
fom=t wrag g 7 & @ far
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will please sit
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HETR APNY : el WEET FH @
?E)

SHRI Y. B. CHAVAN : Il you are
pleased to admit any Calling Attention
notice, I willreply to that also. But I thought
it was myduty to make a stalement immedi-
ately, having gone and visited the place
myself. 1 can make any number of
statements as the House wishes,

ot sew fagrdr avde - wr S
TaT A g v ag #2 g7 7 9 a0
2 famr 27

MR. SPEAKER : I will explain it. The
matler is so urgent and important andl
think it is the duty of Government to come
out with a statement immediately.

SHRI NATH PAl (Rajapur) : Then
may [ ask why you have not admitted our
adjournment motion ?

SHRI SHEO NARAIN (Basti): Yes,
why have you not admitted the adjournment
motion 7 (Imterruptions).

SHR! NATH PAI : When Shri Vajpayec
raised his objection, you yourself stated and
declarcd that the matter is of urgent
public importance, If you are convinced
that it is so, prima facie there is a case for
admitting our adjournment motion,

MR. SPEAKER : Kindly do not go imo
that, Leave it to me, Why is he unneces-
sarily apprehensive ?

SHRI NATH PATI: [s it not a matter
with which I am concerned? 1 have every
right to argue about admissibility.

MR. SPEAKER : Admissibility is, of
course, before me, I am considering every-
thing. All of you are very fond of hair-
splitting-1 am rea]ly very sorry to say that,

SHRI NATH PAI: There has been no
hair-splitting. Raising & point of order or
constitutional points. . . .

M  SPEAKER : Doesii mean T cannot
make any observation 7

SHRI P. K, DEO (Kalabandi): An
adjournment motion is the most appropri-
ate motion to discuss this,
M20LSS/70—9

(at)

MR. SPEAKER : This morning some
members came to me and said the Home
Minister must come out with a statement,
Others have given notice of certain other
motions which are before me, Really I
do not deny it is an important matter. If
some members think that at the first avail-
ability opportunity the Home Minister must
make a statement, there is no harm. When
any other motion comes, it will be replied
to,

SHRI NATH PAI: Will you permit
a discussion ?

SHRI RANGA (Srikakujam) : If you
say that we need not bother about the book
of rules, T am prepared to throw it away,

MR. SPEAKER : I have not seen that
motion,

SHRI RANGA : Then what elsc are
you supposed to be doing ? We are unable
to understand, Will you kindly be patient
with us and hear us 7 If you are not going
to have a discussion with us, with
whom are you going to have ?

I agree with you when you say that we
should be prepared (o have any number of
statements from the Home Minister, that
it is @ very important matter and therefore
on this occasion you should be allowed by
the House to ask him to make a statement,
Quite right. You would also be justified
in asking him to make 2 statement on your
own initiative,

MR. SPEAKER : Not onmy own, He
wants to make a statement,

SHRI RANGA : You are not going to
listen to us 7 If you are tired, 1 am not
going to trouble you, Your procedure is
something extraordinary,

MR. SPEAKER : He wants to make a
statement,

SHRI RANGA : You must be able to
havesomerulestogoby, Hereare the rules
for admitting the motion, Our Members
have given notice. You cannot take the
trouble to listen to us 7

MR. SPEAKER: Why are you un.
necessarily......

SHRI RANGA : Why are you so
impatient with us ?
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MR. SPEAKER : Will you listen to me ?
Why don't you listen ? 1 have not got
the motion yet.

SHRI RANGA : Youdo not know what
I wish to say. You do not want 1o take
the trouble of listening to me.

MR. SPEAKER : Il 2 Member like
Mr, Ranga goes on like this . . . .

SHRI NATH PAl : With duc respect
to you, I want to submit that when leaders
of parties want 1o submit something, even
if you feel that there is no subsiance, you
should show the courtesy of listening 10
them, 1 was not allowed 10 complete my
submission, Shri Hem  Barua  was not
allowed, Shri Ranga was not allowed,
What arc we here for 7 We do not stop
the Minister from making a statecment. Al
least you should have allowed us 1o complete
Our submissions,

MR, SPEAKER : |1 may agnin tell you
that it was within half an hour  before the
sitting of the House that the Member perso-
najly saw me. The motion has not come 1o
me yet. At that time very few minutes were
left before 1 came to this House, 1 have
not seen the motion,

SHRI NATH PAIl: Our notion have
reached you before 930,

MR. SPEAKFER : If
there is a regular rule.

it srew fagrdt arwddt © q7 A1 A
T AT AT 2 | WA AT 10 T
A #Y wré IET &Y R &, I AT Y
& WTRA TRET AGE AT FHAT | FEET 10
T ¥t fear omar @7

st (T | qrEw (ITTEET) 0 10
a9 & TN 9§ N 41 G )

SHRI K.P. SINGH DEO (Dhenkanal) :
The Lobby Assistant says you have dis-
allowed the moton, Have you disallowed
it without secing it ?

MR. SPEAKER : | cxplained 1o the
member that today there is already a calling
attention motion, and 1 would lock into it,

ft TrHEEE TN ;T TE g
qE F WA &, TATA AT AT H |
I T FTH U FETE 9T WAL

% 3% & aw tAwT F1€ A T AT

i ocomes 10 me,
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Feww WERT  IH M AW @IE |

=it srzw fagrd T ;oo AW @
§ 7 wr aferez % w6 99 ¥ A
< feam & 1 9T R & fr o 2w @
100 o § 4 amar fF sy
T
MR, SPEAKER : The Mcmber is sit-
ting there, 1told him that | would Jook
mo o,
it s fagrdy Aot ¢ s AT
# qm afeaem &1 oF arger A,
fom & w1 f& W fowe #< fear
maT 2, w9 FE % & fF e famie
FECT | 48 T AE & 7
MR. SPFAKER : The calling attention
was  admitted,

SHRI NATH PAIL : 1 was informed ag 11
o'clock that you had disallowed my adjourn-
ment motion, and the Calling Attention had
been  admined, that the ballor would ake
place a1 1 o'clock, W have a right.,.....

-

it wfe waw (sToiE) o @Er
TZATEF AR 49 A T AT T & |
fafuzt &Y oz ag aw aW FgEe
T @ & % Ao w1 fowe g1 o
2 afar g AT aT R E 7

MR. SPEAKER : Hc has every right to
advise me,

it wfm wawr : a8 &% 17 9T 59
TEAFTEE | FTHAFR @ AU A
39 F1 2@ ¢ | AT IGT AFHLT 1 GTIT
FHIT FIfAT |
SHRI P. K, DEO : He must withdraw

that remark. It should be expunged,
Who is he 10 comment on Mr, Patnaik ?

MR. SPEAKER : It is very unfair on
vour part, Shri Shashi Bhushan,

SHRI NATH PAl : Weare not supposed
1o jake note of what your Secretarics do,
It is your look out, How do you reject
the netice 7 You say that you have not
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seen the adjournment motions." The record
cither shows that either you had seen it or
you had not seen it. There is confusion,

MR. SPEAKER : A number of call-
attention notices—-forty of them—came.
Later on as Mr. Imam told me, an adjourn.
ment motion also came. 1told him : we
have received in the office a numbes of call
attention motions and I think more Members
will have a chance by balloting the call
attention motion which we have already
decided (o admit. As for adjournment
motion, since call attention motions are
already there, how could it become admissi-
ble? That was the problem before me. But
1 say that I shall look into it again,

SHR!I HEM BARUA (Mangaldai):
We are happy 1o hear thai,

SHRI BAL RAJ MADHOK (South
Delhi) : Let Mr, Chavan then reserve his
statement to that stage,

MR. SPEAKER : If you do not like Mr.
Chavan 10 make a statement now 7

SHRI BAL RA) MADHOK : It is only
when we consider that the matier is import-
tant that we give notice of adjournment
motions. If you decide not to accepi it.
we should know why you cannot accept
it, Simply because your lobby assisiant
comes here and says that it is not accepted,
we are not satisfied,

SHRI NATH PAI : What is your final
direction 7 You are considering the motion,

MR. SPEAKILR :1 advisc them thm
call—attention motion would be beter.

SHRI NATH PAI : Not on this subject;
we want a discussion,

SHRI P. K. DEO : Adjournment
motion is & censurc motion......
(Interruptions).

SHRI HEM BARUA : There is utter
confusion,

SHRI K. N. TIWARY (Bettiah) : On a
point of order., A Minister wants 10 make
a statement, Has he a right to make that
statement or not?... (Imterruptions). 1If
that is not challenged, then let the Minister
make that statement now : vou have asked
the Home Minister to make a statement,

(1)

SHRI NATH PAI : Nobody from this
side stopped the Home Minister from
making a statement. We ask : what has
happened to our motions ? We submitted to
you and you also agreed that that this was
a matter of urgent public importance. What
is the fate of our adjournment motion ?

MR. SPEAKER : There is adjournment
motion and then there are call attention
motions. . . .. .. .(Interuptions).

SHRI NATH PAIl : Before you come
to a decision, we should be allowed an
opportunity to submit to you why on this
occasion the adjournment motion should be
admitted.

st wew fagret wrwdat ot ww
FIFAT TEWT FT TG § AT A ATAX
@t & fF &=z grar & o o qfw Ay
frema §, YN avaT e FF ow frardt &
frwe aTT | W FORTT #T o fae
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7 @ qFar 7
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F1 7w §, TWiAC ag W A wwmr
T ar w99 X fewew ot
g ar | g ag Wt 7w w7 wwer g,
W AT € 9 UEoRRR A agY
T AT § | FEATTATE AW A gy @
1 % 17 g @ P 77 Y T Y
e wifigd | wgd & fin o wfigd )
& wrgan g f wgros F & q ff S
ag ¥ wgw we Ot wifgd | few @
HTY OF AE a7 TISHATE S Wy
& & el g wgw Aty ) 3 Q@)
g & I )
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faweaT &1 79 & | W 39 9T 4ui
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ot wfer waw : 2w w1 A g A
HATTo THo UHo AT fora #aT %1 47
faar oo

oft srew fagrdt it - foa & &
g &Y AATT EERAT F7F £ A |
IAEY d7 w7

SHRI NATH PAI: We wanted a
discussion on Ahmedabad and we want a
discussion on what has happened in Maha-
rashtra. We do not have double standards.
1do not know what Mr. Shashi Bhushan
is saying.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : He knows nothing. Even then we
wanted a discussion. He is misleading the
House. ..... (Interruptions)

MR. SPEAKER : There is no harm if
he makes a statement now. Let him make a
statement.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker,
Sir, it is with a deep sense of sorrow that 1
have to report the recent outbreak of
communal disturbances in some places in
Maharashira. Bhiwandi and Jalgaon were
badly affected. The trouble began at
Bhiwandi on 7th May on the occasion of
Shiv  Jayanti procession. Curfew was
clamped down at Bhiwandi on the mid-
night of the 7th but the trouble persisted
till late in the afiernoon of the 8th. The
number of persons killed in Bhiwandi is
43 including six as a result of injurics
sustained in police fireing. The number of
persons injured is 278, Damage to pro-
perty is being assessed but the present esti-
mate is that at least Rs. 50 lakhs worth of
property has been destroyed. 706 persons
have been arrested including 176 for specific
offences. Disturbances broke out in
Jalgaon, which had a good tradition of
communal amity, when on 8th May the news
about Bhiwandi disturbances reached. To
control the situation, firing had to be resorted
t0. 34 persons were killed in the course of
the disturbances; 1am told that this number
may increase. The confirmed report of the
Government, officially, is 34. But I am
afraid it may go up to even 41. This is
subject to correction. 55 were injured in-
cluding eight due to police firing. In all.
48 persons have been arrested, including 12
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for specific offences. Over 200 houses and
about 107 shops were burnt resulting in
loss or damage to the tune of about Rs. 15
lakhs. There were also disturbances at
Mahad in Colaba district on 8th May.
Police resorted to firing and lathi charge.
nine persons were injured including five in
police firing. Property worth about Rs. 1
lakh had also been damaged.

A team of officers of the State CID have
been deputed to expedite the investigation
into the specific offences. The State
Government have announced the appoint-
ment of a Commission consisting of a serving
judge of the Bombay High Court to enquire
into these incidents. These State Govern-
ment have also taken steps for the speedy
relicf and rehabilitation of persons affected
by the disturbances, and have sanctioned the
scale of assistance similar to victims of
natural calamity. Special staff has been
also  appointed to expedite dispersal of
police and measures for rehabilitation.

Along  with  the Chief Minister,
Maharashtra, 1 visited Bhiwandi and Jalgaon
on the 8th and 9th to assess the situation
in these towns. | cannot give adequaie
expression to my feelings of utier shock
and shame at the disgraceful incidents
which took place in these places.

SHRI HEM BARUA : The dielails
mentioned in the Home Minister’s statement
are very grusesome. But, at the same time,
your Gover otk i Bombay did
not take any measures or steps to prevent
this oncoming calamity. The Government
knew about it.  (Interruption)

MR.SPEAKER : No questions after the
slalement.

SHRI NATH PAI : But then are we not
going to discuss it ?

MR. SPEAKER : Let it go to the Busi-
ness Advisory Committee at 4 O'clock.

SHR1 NATH PAI : We didn't hear.

MR. SPEAKER : 1 have certain doubis
aboul the Adjournment Motions, and 1 was
not very clear about them. Therefore 1
thought Call Attention would be all right,
because in that case—

SEVERAL HON. MEMBERS rose——
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MR. SPEAKER : I will explain it
to you in the Business Advisory Committee.
1 shall place the difficulties at the Business
Advisory Committee meeting.

SHRI S. M. BANERJEE : Sir,Irisctoa
point of order.

MR. SPEAKER : The House stands
adjourned il 2-30.
13-29 hrs.

The Lok Sabha adjournmed for Lunch Till
Thirty  minutes past  Fourteen of the
Clock.

The Lok Sabha Re-assembled after Lunch
at thirty-four minutes past Fourteen of
the Clock.

[Mr. DepUTY SPeEakER in the Chair.]

MR, DEPUTY SPEAKER : Mr.
Jaganatha Rao.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, 1 have given a calling
atlention notice on the reported re-shuffling
of the West Bengal Administration by Mr.
Chavan's emissaries who have gone to
Calcutta. This is a very important thing.

That calling attention has not been admitted.

Will you please ask Mr. Chavan to make a
stalement whether this is true and what
designs they have in mind about West
Bengal ?

MR. DEPUTY SPEAKER : Mr.
Jaganatha Rao.

COAL MINES (CONSERVATION AND
SAFETY) AMENDMENT BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 JAGANATH RAO):
1 beg to move for leave to introduce a Bill
further to amend the Coal Mines (Conser-
vation and Safety) Act, 1952.

oft fore wx wn (wEEAY) : Suremy
g1, ¥ ™ fadaw ¥ grewwT sv
fatra v g, wifs 7z afmam
Ot & fgms § 1 7 faew S
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(Fr97amT me AeT) naE, 1952
F gotgT 53 & fA0 oqvEr omm g,
afe g3 & oy anfafaes mee & &t
P AT AT @1 ¢, A8 FreATINA F
fad 7@ =iaifees fydigeq & faems
g | mffaam vee & wim e F
g1 mar g1 L, L WE s e
SRAFET 59 wEwgew | g faw
# AT 59" & aiw “vve TARORe
I’ &g frar o §, forw &1 o aw

& fe a7 S & fawrg & fag
Wt F% TE3W TEE AT E R W
v'ﬂH

TH a9 AT J1Z At g fash
T ¥ # ) fom wv 7 7y faw won \
Tar §, 57 1 A a7 #vm fe fash
7191 § FrA8g A e ¥y AT ¥v
I e Hew ae Srewww @garn
wafw wiedizaw= & snfzws 39 (dro)
T (dro) AFgrmaT

“(b) that the ownership and

control of the material resources of the

community are so distributed as best
to subserve the common good;

(c) that the operation of the economit
system does not result in the concen-

tration of wealth and means of produc-
tion to the common detriment;"

TR TEIT JTHT TANYAE 1% $19-
aTET & 7w g7 o) v F Aew aw
Ay ITEV & WIARINA F) g1 WY
£, a1 gart srafaey fieflss & feens
2

9 fam 4 ¥o fagas & grwA o1
gqraR fadw 5= g

SHRI JAGANATH RAO : This is not
a constitutional objection to the introduc:
tion of the Bill. By this Bill ] am pot
going to reverse the policy of the govern-
ment. There are scveral coalmines in the
country and what this amendment seeks
to do is to include the word *‘development™
in the Act. The Bill, as it originally stoed,

*Published in Gazette of India Extraerdinary, Part II, section 2, dated 11-5-70,



